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 Indian  Ocean.  Fishing  nets  and  other
 utensils  of  our  poor  fishermen  are
 snatched  away  destroyed  by  them.
 Their  fishing  occupation  is  severally
 affected  and  their  poverty  is  aggrava-
 ted  and  thereby  they  are  put  to  bard-
 ships  and  difficulties.  The  foreign
 fishing  vessel  are  doing  fishing  opera-
 tion  very  close  to  our  sea  Coast  in
 violation  of  International  law  and
 principles  regarding  the  usage  of  sea
 water.  If  this  illegal  practice  is  not
 stopped  immediately  irreparable  loss
 and  damage  would  be  continuously
 caused  to  our  poor  fishermen.  So  Gov-
 ernment  may  be  pleased  to  take  im-
 Mediate  steps  to  stop  the  above  men-
 tioned  illegal  activities  of  the  foreign
 fishing  ships  intruding  in  our  sea
 water.

 (vi)  SHORTAGE  OF  CEMENT  IN  WEST
 BENGAL

 SHRIMATI  GEETA  MUKHERJEE
 (Panskura):  Sir,  under  Rule  377  ।

 want  to  raise  the  following  matter  cf
 urgent  public  importance.

 West  Bengal  is  passing  through  an
 acute  shortage  of  cement  which  is
 holding  up  many  important  industrial
 and  other  construction  projects,  pub-
 lic  works  and  construction  projects
 not  to  speak  of  private  housing  by
 middle-class  groups.

 The  Department  of  Industrial  Deve-
 lopment  of  the  Central  Government
 assured  the  West  Bengal]  State  govern-
 ment  in  September  this  year  that  the
 quarterly  allocation  of  cement  to
 West  Bengal  for  October  to  December,
 1980  would  be  increased.  But  no  addi-
 tional  allotments  of  cement  has  been
 received  by  the  West  Bengal  Govern-
 ment  during  the  current  quarter
 though  in  the  same  quarter  Maharash-
 tra  has  been  given  an  additional  allot-
 ment  of  80,000  MT.  In  the  backgroung
 of  general  shortage  of  cement  in  the
 country  the  allocations  should  be
 equitable.  The  Minister  of  Industries
 is  urged  to  MOve  to  fulfil  the  assurance
 given  by  his  department  to  fhe  Gov-
 ernnient  of  West  Bengal  and  increase
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 the  allocation  of  cement  to  West  Ben-
 gal  for  the  current  quarter.

 (vii)  INADEQUATE  SUPPLY  OF  RICE,
 Wueat,  SuGAk  AND  OTRER  ESSENTIAL

 COMMODITIEs  TO  KERALA

 SHRI  E.  K.  IMBICHIBAVA  (Cali-
 cut):  Sir,  there  is  8  serious  situation
 in  Kerala  arising  out  of  inadequate
 supply  of  rice,  wheat,  sugar  and  other
 essential]  commodities,  For  the  last
 severa]  months,  the  supply  of  these
 commodities  has  been  far  short  of  the
 demand.  Against  the  monthly  require-
 ment  of  1,45,000  tonnes  of  rice,  for
 proper  distribution  of  ration  the
 average  monthly  supply  fo  rthe  period
 from  January  to  October  1980  was
 only  58,258  M.  T.  From  September
 1980  onwards,  the  monthly  quota  for
 wheat  has  also  been  reduceq  from
 10,000  tonnes  to  4,000  tonnes,  For
 sugar  also,  there  has  been  shortfall
 in  supply  and  requests  for  making  up
 the  shortfall  have  not  been  heeded  so
 far.  The  case  of  kerosene  and  high
 speed  diese!  oil  is  no  different.  Tne
 allotment  made  to  the  State  is  in-
 adequate  to  meet  even  immediate  re-
 quirements.  The  original  quota  of
 28,600  M.T.’s  of  high  speed  diesel  oil
 for  October,  1980,  was  subsequently
 reduced  to  24,560  putting  core  sectors
 like  fisheries  ang  transport  to  diffi-
 culties.

 Maintenance  of  essentia]  supplies
 requires  the  coordinateg  efforts  of
 Ministries  of  Agriculture,  Civil  Sup-
 plies,  Railways  etc.  But  this  is  not
 seen  even  though  we  hear  a  lot  about
 broader  issues  such  as  national  integ-
 ration.  The  question  of  enhancement
 of  price  has  also  been  one  of  the  rea-
 song  for  non-allotment  of  foodgrains
 to  the  State.  It  is  surprising  that  the
 Food  Corporation  of  India  which  ४
 controlled  by  the  Central  Government
 should  adopt  measures  which  will
 only  encourage  black  marketing  apart
 from  imposing  an  additional  expendi-
 ture  of  Rs.  2  crores  on  the  State  Gov-
 ernment.

 It  is  the  inescapable  duty  of  the

 Central.  Government  to  find  ways  to
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 solve  the  problem,  Sufficient  quanti-
 ties  of  these  essential  supplies  should
 be  aliotted  immediately  and  sufficient
 number  of  wagons  should  be  procured
 to  transport  the  supplies  to  the  State
 in  time.  I  draw  the  attention.  of  the
 Prime  Minister  and  Ministers  of  Agri-
 culture,  Civil  Supplies  and  Railways
 on  this  issue.

 14.18  hrs.

 STATUTORY  RESOLUTION  28:
 DISAPPROVAL  05  AUROVILLE
 (EMERGENCY  PROVISIONS)

 ORDINANCE,  1980

 AND

 AUROVILLE  (EMERGENCY  PRO-
 VISIONS)  BILL

 MR.  DEPUTY-SPEAKER:  The
 Heuse  will  now  take  up  items  Nos.  11
 and  12  together.

 SHRI  कर.  ८.  SHEJWALKAR  (Gwa-
 lior)  :  ।  beg  to  move:

 “~That  this  House  disapproves  of
 the  Auroville  (Emergency  Provi-
 sions)  Ordinance,  1980  (Ordinance
 No.  19  of  1980)  promulgated  by  the
 President  on  the  Oth  November.
 1980.”

 mr.  DEPUTY-SPEAKER:  Shri
 :  १.  Unnikrishnan  wanted  to  raise
 objection  to  the  consideration  of  this
 item,  statutory  resolution  on  Auroville
 (Emergency  Provisions),  Ordinance,

 1980  ang  the  connected  Government
 Bill.  Since  he  is  not  here,  you  can
 go  ahead.

 SHRI  ।.  ८.  SHEJWALKAR:  ay
 have  two  preliminary  points  to  raise,
 but  before  I  raise  these  points.  it  is
 better....

 rn.  DEPUTY-SPEAKER:  Before
 that,  I  would  like  to  mention  that  the
 time  allotted  to  this  item  by  the  Busi-
 ness  Advisory  Committee  is  one  hour.
 Please  see  that  we  stick  to  this  time.

 DECEMBER  2,  1980  of  Aurovilie  (Emer.  320
 Prov.)  Ord.  1980  and

 Auroville  (Emer.  Prov.)  Bill
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND
 DEPARTMENT  0फ़  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  P,  VENKA-
 TASUBBAIAH):  For  your  informa-
 tion,  the  Business  Advisory  Committee
 has  not  allotted  one  hour  for  this,  it
 has  only  given  an  indication  of  one
 hour  for  this  item.

 DR.  KARN  SINGH  (Udhampur):
 We  spoke  to  the  speaker  this  morning
 and  he  assured  us  before  the  House
 adjourneg  privately  that  the  time  has
 been  extended  to  two  hours.  I  think,
 that  should  be  the  minimum  time  for
 this.  हि

 MR.  DEPUTY-SPEAKER:  In  that
 case,  we  will  have  two  hours  for  this.

 SHRI  ।.  5.  SHEJWALKAR  (Gwa-
 lior):  So  far  85  the  mover  ig  con-
 cerned,  under  Rule  178,  ?  am.  entitled
 for  half  an  hour  minimum.  That  can-
 not  be  taken  away.  As  I  was  submit-
 ting,  before'I  raise  some  point,  I  have
 to  submit  in  brief  the  facts  which  are
 relevant  to  all  these  matters.

 Sir,  everybody  knows  that  Shri
 Aurobindo  was  settleq  in  Pondicherry
 in  the  beginning  of  this  century  for
 the  preaching  of  certain  ideals  and
 having  some  specific  teachings  and
 Madam  Mirra  from  France,  who  ४
 better  known  ag  Mother,  also  joined
 and  she  was  actually  the  lady  who
 was  practising  all  his  teachings  and
 she  wac  the  vocal  forum  for  that
 organisation.

 Sir,  what  the  purpose  of  these  tea-
 chings  was  can  be  very  well  under-
 stoog  from  whatever  they  have  said
 themselves:

 Sir,  “Aurobindo  says  that  the  Asram
 hag  been  created  with  another  object
 than  that  of  ordinary,  common  insti-
 tutions,  not  for  the  renunciation  of
 the  world,  but  ०  a  centre  and  a  field
 of  practice  for  the  evolution  of  ano-.
 ther.  type.  and  form  of  life  which
 would,  in  the  final,  be.  moved  “py
 higher  spiritual  consciousness.  and

 <


